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Heard Mr.D.K.Mohanty, lerned counsel for the applicant and 

Ms.S.Mohapatra, learned ACGSC.j Grievance with which applicant has 

approached this Tribunal is thali 10% residual gratuity amounting to 

Res.56,765/- was not released by repondent-authorities in his favour. On the 

other hand, the instruction providel by the Superintendent of Post Offices 

reveals that this amount has alread been paid to the applicant on 13.8.2013. 

Since the learned counsel for the aplicant denied that applicant ever received 

the amount, Ms.Mohapatra was askbd to obtain instructions particularly with 

regard to ABAccount in which this amount has been paid. Ms.Mohapatra has 

obtained instrucytion to-day and subriits that this amount has been paid to the 

applicant on 13.8.2013 at Angul Heid Office. Copy of Memo of acquittance 

with the signature of the applicant iL token of receipt of the said amount has 

already been produced by the lamed ACGSC. On being pointed out, 

Mr.Mohanty admitted the amount to have been received by the applicant. From 

the above, it is very clear that the apclicant has misled the 'Tribunal by making a 

false claim against the respondents. Be that as it may, since the applicant has 



already received the amoint of 

. adjudicated in this O.A. which is 

costs.  

gratuity, there remains nothing to be 

ingly disposed of as infructuous. No 
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